JN THE COURT CF SH. PRASHANT SH;B.'RMA
J-05: WEST DISTRICT: T1S HAZARI COURTS: DELHI

Civ BJ No. /20
M/s. Ritco Logistics Ltd & Anr. Vs.
Jaspal Singh Alagh

Threugh Webex Videa Conferencing

F-esh Suit for permenent, mandztory injunction and damages received by way of

assignment. It be checked & registered.

P-eseat:  Sh. Rahu! Malhotra counsel for plsintiff. (M. No. 989921821 5)

The present case has been put befere the undersigned by the Filing
Soction, Tis Hazari Courts Delhi, which was received by the undersigned through
e-mall.

| have heard the injunction application.

Lxparte injunction cannel be pessed as no ground is made cut for
expzrie Injunction. Considering the gravity of the matter, short date is glven.
Pleint!ff Is directed tc serve defendzn! through ell electronic medes including &-
mz!, WhatsApp 2nd Messaging on his mckile number and fumish proof of the
service on the next dete of hearing.

The matter is urgent in nature,
Since, Courts are clesed so, no order with respect o service of
defendant through stmmons in ordinary course can be directed. Matter will be

taken up on 13.05.2020, for arguments on injunction application after service of

defendant.

[PRASHAMT SHARMA]
ADJ-05: WEST DISTRICT
TIS HAZARI COURTS: DELHI

(Duty Officer)

Scanned with CamScanner



